
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDEABAD BENCH: 
AT HYDE RABAD 

ORIGI'TAL APPLICATION NO.1Q97 of 1993 

DATE OF JUDGMENT: 8th September.1993 

BETWEEN: 

	

Mr. M.Paparayudu 	 4 	 Applicant 

AND 

Union of India represented by 
the General Manager, 
South Central Railway, 

The Divisional Railway Mana2er, 
Personnel Branch (xc), HYB/C, 
South Central Railway, 
Secunderabad. 

The Divisional Personnel Offjct (MG), 
HYB/SC, Qifigx 

	

Secunderabacl. 	 . 	 Respondents 

HEARD: 

COUNSEL FOR THE APPLICANT: Mr. K.Gangadher, Advocate 

COUNSEL FOR THE RESPO.tENTS: Mr. D;.Gopal Ra0,  Sc for Railways 

CORAM: 

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

HOW' BLE SHill P • T . THIRUVENGADAM MEMBER (ADMN.) 

JUDGMENT 

(As per Hon'ble Shri Justice V.t4eeladri Rao, Vice Chairmen) 

1he applicant is working as Senior Labour Welfare 

/ Inspector. He submitted the bill No.002, dated 21.5.1991 for 

Rs.15,000/- towards stitching Charges of 2,000 garments payable 

to Handicraft Centre, Bolarum. It is the case of the respondents 

oontd.... 
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that the stitching charges for 1,000 garments alone are payable 

and as there was OCR. excess billing for an amount of Rs.7,500/-

which was already paid on the basis of the bill, the impugned 

order dated 28.7.1993 for recovering the said amount in five 

equal instalments commencing from the salary bill of AugustH, 1993 

'S was passed. It is stated that the first instalment of Rs.1500/...4 

was recovered from the salary bill of the applicant for 	tSl 

August, 1993. 

2. 	The contention for the applicant is that there is an 

infirmity in passing the impugned order as no show cause notice 

was issued before Passing the said order. There is force in 

the said contention. Hence, the impugned order is liable to be 

set-aside in view of the above infirpiity. But this order does 

not debar the 3rd respondent from taking such steps that are 

open to him in regard to the recovery in accordance with the 

law after givingnecessary show cause notice to the applicant. 

It is also just and proper not to ditect refund of Rs.1500/_ 

which was recovered from August 1993bjii unless a decision 

is taken by the 3rd respondent not to take any steps for 

recovery or till after the disoosal of the ptoceedings if 

they are going to be initiated for recovery of Rs.7,500/_. It 

is needless to say that the question of refund of Ps.1,500/. 

will arise if ultimately it is going .to be found that the 

applicant is not liable to pay the said amount of Rs.7,500/_. 

3. 	It is submitted that the 3rd respondent had already 

initiated the disciplinary action in regard to this alleged 

excess e4l billing and there is no bar: for continuing the said 

Oisciplinary proceeding. 

canto. 
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4. 
No costs. 

rhe CA is ordered accordingly at the admission stage. 

(Dictated in the Open Court). 

(P.T.THIRUVENGADAN) 	 (v.NEEL,ADRI luko) 
MEMBER (ADM;.) 	 VICE CHAIRMAN 

DATED: 8th September, 1993. 

vsn 
Dy 

Copy to:— 

Ceneralj%nager, South Central Railway, Union of India, 
Secunderabad, 

The Divisional Railway Nanager, Personnel Oranch(lIG), FIVe/SC, 
South Central Railway, Secunderabad. 

The Divisional Personnel Of'f'icer(NG), HYB/SC, Secunderabad. 

One copy to Sri. K.Cangadhar, advocate, 6-6-449, Gandhinagar, 
S ecu nd era be d-3 SO. 

One copy to Sri. D.Gopal Rao, SC for Railways, CAT, Kyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 

Rsm/— 
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IN THE CENTRAL ADMINISPRAflVE TRIBUNAL/?t 

}WDERABAD BENCH AT HDERABAD 
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